-‘%JTI'EIHW-

This is a digitally signed Gazette, to verify click here.
http://rajpatrahimachal.nic.in

o9, fBHr=e ue9r

AT U9 > I g RT YT

9IRAR, 02 TS, 2020 /11 IS, 1942

M Uee WRAR
TG @ URIeT fawmT

fMeT—171002, 11 93, 2020

T 158 / 69—(BI(TAO0T0)-1411.— A U & 0T, WRA & SAfde= &
IIWT 309 § WP G Yaw WfAqdl BT FAN PRA gY, §9 AT @7 s e
1—58 /69—t (TA0T0) U (1), faI 04 A/, 2009 ERT JMERIRAT TN AAASID  STGAAT
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Iegr fedie 30 fogmR, 2016 9 feid 09 THaRI, 2018 gRT IR, UM U ISy ol
e favmT, Su—feerd /Su—g=@, avi—1 (Rorata) wdi iR wr=fa 399, 2009 &1 3R
e &R+ & forv fA=ferRag o 91 8, srefa—

1. dféd 9™ IR UR®L—(1) 39 A o1 dfera T fRETed gew T ofEr o
T, Su—ewrd / Su—a=d, a¥f—I (RIoTufad) 9l iR Ur=ifa (Yr\ |eieE) =99, 2020 2 |

(2) ¥ ™ oA, fRAMEe UQel | USRI 84 & aRRkg ¥ U a8 |

2. SUEY “PH” D TR 2 BT HINET—RBHAES U, ST ol R ¥, $u
e / Su—fra=d, -1 (o) 9ol iR U=t 99, 2000 & SUTE= “H” H —

IR GIT 2 © AT A Suswl & ¥IF R fArEfaRad @ S, sreid -

“8 (%)77
ST ENNT,
B0 / —
g Afea () |

[Authoritative English text of this Notification No. 1-58/69-Fin(LA) dated 11-5-2020 as required under
clause (3) of Article 348 of the Constitution of India].

STATE AUDIT DEPARTMENT
NOTIFICATION
Shimla-171009, 11th May, 2020

Endst. No. 1-58/69-Fin(LLA),-1411.—In exercise of the powers conferred by proviso to Article 309
of the Constitution of India, the Governor, Himachal Pradesh, is pleased to make the following Rules further
to amend the Himachal Pradesh, State Audit Department, Deputy Director/Deputy Controller, Class-I
(Gazetted) Recruitment and Promotion Rules, 2009 notified vide this Department Notification No. 1-58/69-
Fin(LA)Part(1), dated 04-03-2009 and further amended vide this Department Notifications of even number,
dated 30-12-2016 and 09-01-2018, namely:—

1.  Short title and Commencement.—(1) These rules may be called the Himachal Pradesh State
Audit Department, Deputy Director/Deputy Controller, Class-1 (Gazetted) Recruitment and Promotion (First
Amendment) Rules, 2020.

(2) These rules shall come into force from the date of publication in the Rajparta, Himachal
Pradesh.

2. Amendment of the column 2 of Annexure-“A”.—In Annexure-“A” to the Himachal

Pradesh State Audit Department, Deputy Director/Deputy Controller, Class-I (Gazetted) Recruitment and
Promotion Rules, 2009 :

For the existing provisions against column No. 2, the following shall be substituted, namely:—

“8 (Eight)”
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UEREOIN
SIBRCEl

RMe—2, 9 S, 2020

HE&AT TB(Q)T(1)45 /2019 ——2AI UQel & RISUTe, fEATae Uasl Yfers 1S, 2007
(2007 &7 IMfAFTRH F&TH 17) B ORI 11 B ST-CRT (1) & A1 Uf3d, gvs Ufbar Hdfedr, 1973

D URT 2 & WS (@) §RT Yacd WGl BT YANT PR gY, Yol HAelFeeied BHrad uasl &
WA ¥, 39 SR & oA (3—7Toic), fZArad ucer H yahIierd fdhy i &1 akig 46, =i

& IR STAl B W W1 (3) H AAET Al B W W1 (4) H afofa gfer o T &
I &5 ¥ W™ |1 (5) § afvid gfers o1 & IR &3 H 3TRd dRd @, Jdid—
I
P | UM UARE B | W A 2 H faffds gferd oI gford o o
Ger | U U=ad § fdfdera al T, 39 D g Afeford
@ A STfeRgET g fg v §
R g T
1 2 3 i 5
1. | T HTT E | il T ATGRT | Gfeld T XUHT Sil
2. HYI
3. ShTale
4. qreUd
2. | BIUST HIER 1. TSl TS —JIR— —guR—
2. FREIRI
3. BIVS BITS
4. PHedrel dTSd
5. TN
6. ferm=gmon
7. HEd
8. BRI
9. ecdrl
10. dFTAT DICS!
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3. TRAT S 1. WRAT gl —IAIR— —JIR—
2. gesell
3. gdred
4. Fofarel
5. AT
6. P
7. IR
4. T geadrs! 8. HeAl WD —gR— —JIR—
9.  HUSTA
10. BTHR Foolarall
1. 9T
12, JTHR IET0T
5. T BT 1. I e gfeTsT o1 ¥ax —gATaR—
2. oSl e
3. SR
4. S feamd
5. grgell
6. S dTelleR
7. el
8. WR W&l
9. T HERT
6. fa=e 1. faxer —JAIR— —JIR—
2. TSl fegamx
3. SEREm
4. BUSTAl
5. foReel gaTe
SN
BETR / —

faRed e |dfa (T8)

1g) |
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[Authoritative English text of this Department Notification No. Home (4) A (1)45/2019, dated
9-6-2020 as required under clause (3) of Article 348 of the Constitution of India].

HOME DEPARTMENT

Shimla-2, the 9th June, 2020

NOTIFICATION

Home (A) A (1)45/2019.—In exercise of the powers conferred by clause (s) of section 2 of
the Code of Criminal Procedure, 1973 read with sub-section (1) of Section 11 of the Himachal
Pradesh Police Act, 2007 (Act No. 17 of 2007), the Governor, Himachal Pradesh, in consultation
with the Director General of Police, Himachal Pradesh, is pleased to transfer the villages as
enumerated in Column No.(3) from the local area of the Police Station mentioned in column (4) to
the local area of the Police Station mentioned in column (5) of THE SCHEDULE given below
thereof, with effect from the date of publication of this Notification in the Rajpatra (e-Gazette),
Himachal Pradesh, namely:—

SCHEDULE
SI. Name of Gram | Name of Villages contained in Police Station Police Station
No. Panchayat Gram Panchayat specified in from which in which
Column No. 2 transferred by hereinafter
this Notification included
(D () 3) 4) (%)
1. | Barthal Madhana 1. Saha Police Station Police Station
Majra Renuka Ji
2.  Madhana
3. Janglot
4. Barthal
2. | Kando Kansar 1. Swara Nadasi -do- -do-

2.  Mandhara

3. Kando Fagar

4. Katwadi Bagrat
5. Tanlog

6. Chiyamanyana
7.  Mehat

8. Kansar
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9. Saltewani
10. Bagna Kotri
11. Bayla
3. | Bharog Baneri 1. Bharog Baneri -do- -do-
2. Pundli
3. Bakahan
4. Kelewala
5. Samaum
6. Kanaun
7. Khair
4. | Bhanet Haldwadi 1. Kudla Kharak -do- -do-

2. Kandola
3. Thakar
4. Kujjewala
5. Bhanet
6. Thakar Gawana

5. Thana Kasoga 1. Chamba Shil Police Station -do-

Sadar Nahan

2. Daghera
3. Dandor
4. Debri Tikri
5. Dhaili
6. Khud Balahar
7. Luhli
8. Sattar Bhadon
9. Thana Kasoga

6. Birla 1. Birla -do- -do-
2. Dabhuri Tikkar
3. Dabariya
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4. Thandoli

5. Tirmali Diyar

By order,
Sd/-
Addl. Chief Secretary (Home).

g9 a9

RIeT—2, 4 T, 2020

T THOYHOS0—a10—TH0(14)—1 / 2020.——TRA I STfAFTIH, 1927 (1927 &7 3rffraw
HAH 16) DI GRT 29 B IT—GRT (3) B AN AT AURNT & AR 9 SMAGA H Hord
I H faffde a9 qf% a1 doR 4 | 1 9 W WRGR qAT Usde Afdadl & ANHRI B
Y AR IR &1 S R off T8 T iR I 1fifalRad &= forar m €;

3R I el # SR a9 A A1 doR qfH, TAR B T 3, AT 5T R WBR &
Alufedd AAHR & I ARGR IFDBT 99 SUST & F7gUl AT fhdl 9T &Y EhaR

A e UR¥ @ oguTd, gaiad AREH Bl ORT 29 B SU-GRT (1) §RT Ued
SIfITAT BT YANT R Y HIYIT R & (b Iad AT & JeR——4 & Iudd Iad a9 A AT
R Y[ BT AN AT IR I $Hd YTAT Jaiaa ARRH B gRT 29 B IU—GRT (2) & Iua=l
% A ERIT g9 HEATYl |

Y R I BT A HET LCRIN| adCIN q= g qq Ehl EEl
| o difea | &1 am TR ¥ 9% | ARl /SU— "eld | uRed | Hvsd
far
T ¥ gRafia
o <
JferT ®
1, 1/2017 | A IR 899, 909, | 23—36—2 | STX : o0  Wo | gorgd | eI e
917 /1 9 TH0 (=)
AIferaT
fom . 3 feror : gR
CEREIRCI (1151 (015271
TS ud
forem
uf¥ed : gR
ST g,
oTd [T

JfaRed g8 |frd (@) |
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[Authoritative English Text of this Department Notification No. FFE-B-F(14)- 1/2020, dated
4th June, 2020 as required under Article 348(3) of the constitution of India].

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 4th June, 2020

No. FFE-B-F(14)-1/2020.—WHEREAS, the nature and extent of the rights of the
Government and of the Private Persons in or over the forest land or waste land specified in the
SCHEDULE appended to this Notification have been enquired into and recorded, as required under
sub-section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

AND WHEREAS, the forest land or waste land shown in the said SCHEDULE is the
property of the Government or over which the Government has proprietary rights or the
Government is entitled to the whole or any part of the forest produce therein;

NOW THEREFORE, in exercise of the powers conferred by sub- section (1) of Section 29
of the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of
Chapter-1V of the said Act shall apply to the said forest land or waste land and shall hereafter be
called as “protected forests” under the provisions of sub-section (2) of section-29 of the Act ibid.

SCHEDULE
Sl. File Name of Forest | Name Khasra Area in Cardinal Boundaries Forest Forest District
No. No. required to be of number(s) hectare Muhal/Up-Muhal Range | Division
converted into Mubhal (s)
Demarcated
Protected Forests
1 1/2017 | Manyun Dhar 899, 23-36-29 | North : DPF Majheliya | Balsan | Theog Shimla
909, (Deha)
917/1 South : Dhar,
Kitta..3 East : DPF Devathi,
Chilla
West : Dhar
By order,
SANJAY GUPTA ,
Additional Chief Secretary (Forests).
CRAGEIN

RHe—2, 4 SIA, 2020

WRAT: THOTHOS0—F10—TH0(14)—2 / 2020.——TR I SAFTIH, 1927 (1927 &7 rffra\
HAREH 16) B GRT 29 B SU—GRT (3) & & JAT UET & MTAR A NG ¥ Fold
I H faffde a9 qf% a1 doR 9 H 1 SS9 W WRGR qAT Usae Afdaal & AHRI B
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T®Y 3R AR & S B ol T3 8 iR S sifaferRag &1 forar mam g;

3R I ! | SR a7 A AT doR A, AR B G B, AT T R IR &
AYfeT® JTHR & AT TRGR SS9 U & Tl A7 {5l W17 &) EhaR &

A B URY @ oguTd, gaiad AREH Bl ORT 29 B SU-GRT (1) §RT Ued
ST BT YANT HRd Y HIYUN R & (b Iad AT & JeR——4 & Iudd Iad a9 A AT
TR A BT AFL BAT 3R I $Hd YTAT Jaiaa ARH B &R 29 B IU—GRT (2) & Iug=l
@ S “WRIST 99 HEgl |

B aRa g9 BT T q8Td LERN ISR q= Y El El IS
=T A oy dmifeed | @1 9™ TR # &% el / SU— uRe= | HAvsd
_fera BT
T ¥ gRafia
forar <
IuferT g
1. 2/2017 | SEE-gd” | A0 593, 630, | 7—36—54 | SR : E/HX, goraq | feam RBre
e | (=)
foar. . 2
<feyor : g
qd g
¥ : amT
ST §RT,
NSRS

fRed g&g Afea (@) |

[Authoritative English Text of this Department Notification No. FFE-B-F(14)-2/2020, dated
4th June, 2020 as required under Article 348(3) of the constitution of India].

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 4th June, 2020
No. FFE-B-F(14)-2/2020.—WHEREAS, the nature and extent of the rights of the
Government and of the Private Persons in or over the forest land or waste land specified in the
SCHEDULE appended to this Notification have been enquired into and recorded, as required under
sub-section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);
AND WHEREAS, the forest land or waste land shown in the said SCHEDULE is the

property of the Government or over which the Government has proprietary rights or the
Government is entitled to the whole or any part of the forest produce therein;

NOW THEREFORE, in exercise of the powers conferred by sub- section (1) of Section 29
of the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of
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Chapter-1V of the said Act shall apply to the said forest land or waste land and shall hereafter be
called as “protected forests” under the provisions of sub-section (2) of section-29 of the Act ibid.

SCHEDULE
S1. File Name of Forest Name Khasra Area in Cardinal Boundaries | Forest Forest District
No. No. required to be of number(s) hectare Muhal/Up-Muhal Range | Division
converted into Mubhal (s)
Demarcated
Protected Forests
1 2/2017 | Dasana-II Dasana | 593, 7-36-54 North : Kufer,Jaharu | Balsan | Theog Shimla
630, (Deha)

South : Dasana,

Kitta..2 East : Dasana

West : Dasana

By order,

SANJAY GUPTA,
Additional Chief Secretary (Forests).

g9 v

RIeT—2, 4 S, 2020

T YHOYHOS0—a10—TH0(14)—3 / 2020.——TRA I SAFTIH, 1927 (1927 &7 3rffraw
HAH 16) DI GRT 29 B IT—GRT (3) & AN AT AURNT & AR 9 SMEAGA H He
Al # fAfFfde 99 9 a1 doR YA § A1 S W TSR TAT Usde ARl & ANBRI &
R IR fIdR @7 g AR < T3 © IR S srfaferlRad & forar m g;

3R I ! H SR a9 A AT doR A, AR B T 3, AT T R WBR &
AUl ATHR & T TRBHR IAD! I IUST & Tl AT fHAT 91T P FhaR ©;

Ja: feArae Uee & IAuTe, ydiad I EH @l aRT 29 @ SU-ORT (1) 8RT Uew
TN BT YANT BRI BT BIYUT R © 1 Iad AATRH & JR-—4 & Iud Iad a9 A AT
R YA BT AN BN SR I $Hd I¥EN Yaiaa SARTH B 9RT 29 B IT-GRT (2) & Iyl
% I ERfAT a9 HEATY |

B aRka T BT A ESH G TICI o Y ER| a9 | e
T A= o Swifed | &1 7 TR # g el /3U— IReE | "vsd
wRigrT HETe
99 ¥ yRafda
[ERIRSIEI
Jufera B
1. 3/2017 | BRI R | 399, 400, 402, | 50—88—19 | SR : Q@€ | g4 | fSART | FRrAer
403, 409, 410, )
413, 414, 415, gf&ror © @
416, 417, 420,
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438, 442, 443, qd QTS

444, 457, 459, g

462, 463, 467, AT

469, 782, 865,

866, 867, 869, ¥ : BeRA

970,

fop. . 28
3T g,
SR

AfRed g&g |fea (@) |

[Authoritative English Text of this Department Notification No. FFE-B-F(14)-3/2020, dated
4th June, 2020 as required under Article 348(3) of the constitution of India].

FORESTS DEPARTMENT

NOTIFICATION
Shimla-2, the 4th June, 2020

No. FFE-B-F(14)-3/2020.—WHEREAS, the nature and extent of the rights of the
Government and of the Private Persons in or over the forest land or waste land specified in the
SCHEDULE appended to this Notification have been enquired into and recorded, as required under
sub-section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

AND WHEREAS, the forest land or waste land shown in the said SCHEDULE is the
property of the Government or over which the Government has proprietary rights or the
Government is entitled to the whole or any part of the forest produce therein;

NOW THEREFORE, in exercise of the powers conferred by sub- section (1) of Section 29
of the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of
Chapter-1V of the said Act shall apply to the said forest land or waste land and shall hereafter be
called as “protected forests” under the provisions of sub-section (2) of section-29 of the Act ibid.

SCHEDULE
SI. File Name of Forest Name Khasra Area in Cardinal Forest Forest District
No No. required to be of number(s) hectare(s) Boundaries Range | Division
converted into Mubhal Muhal/Up-Muhal
Demarcated
Protected
Forests

1 3/2017 | Shirguli Shirguli | 399, 400, 402, | 50-88-19 | North : Dochah Balsan | Theog Shimla
403, 409, 410, (Deha)
413, 414, 415, South : Khagana
416, 417, 420,
438, 442, 443, East : Dochah,
444, 457, 459, Khagana
462, 463, 467,
469, 782, 865, West : Kadharan
866, 867, 869,
870.
Kitta . . 28

By order,
SANJAY GUPTA,

Additional Chief Secretary (Forests).



1246 IS0, fRvrae ueer, 02 SAls, 2020 /11 JAMNIG, 1942
g faumT

R¥e—2, 4 S, 2020

WRAT: THOTH0S0—F10—TPH0(14)—4 / 2020.——TRI I SAFTIH, 1927 (1927 &7 MfAfra\
HAH 16) DI GRT 29 B IT—GRT (3) & AN AT AURNT & AR T SMAGA H Hod
I H faffde a9 qf% a1 doR 4 H 1 9 W WRGR qAT Usdc Afdaal & ARHRI B
TEY 3R IR @1 S &R <l 18 8 iR S 1faferRad & forar T &,

3R JaT ! H SR a9 A AT doR A, AR B T 3, AT T R WBR &
ATufedd AAHR & I ARGR IFDBT 9 SUST & F7gUl AT fhdl 9T &Y EhaR &

3 AT U @ RISIUT, Jaiak AR B GRT 29 B [U-GRT (1) §RT Uad
TN BT AN B §Y HINON R © (b I AMRTRIH & eqd—4 & Ul I 94 A AT
TR Y[ BT ANL BAT 3R ST g9 YTaN Yaidd ARR—H B gRT 29 & IU—GRT (2) & Iua
S A ARMET g9 HEemy |

®9 | ARG g9 BT A | HETA ECEN [ECON = HHY CRl g9 | e
den| e | RN dwifed BT TR H &A% el /SU—Held | uRed | #vsd
RN M
79 7 gRafia
[ERIRSIEI
auferg 2
1. 4/2017 | SUR—TgI | Sol9R | 523, 524, 567, | 286—85—81 | SR : §al&lR gorad | foamT | e
574, 605, 607, (=)
608, 609, 610, feror : BRIl
611, 612, 613,
614, 619, 621, gd  : FHeATT—
622. TorH
o, . 16 T : gauR
3T §RT,
oTd T
JfaRed g7 |ferd (@) |

[Authoritative English Text of this Department Notification No. FFE-B-F(14)-4/2020, dated
4th June, 2020 as required under Article 348(3) of the constitution of India].

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 4th June, 2020

No. FFE-B-F(14)-4/2020.—WHEREAS, the nature and extent of the rights of the
Government and of the Private Persons in or over the forest land or waste land specified in the
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SCHEDULE appended to this Notification have been enquired into and recorded, as required under
sub-section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

AND WHEREAS, the forest land or waste land shown in the said SCHEDULE is the
property of the Government or over which the Government has proprietary rights or the
Government is entitled to the whole or any part of the forest produce therein;

NOW THEREFORE, in exercise of the powers conferred by sub- section (1) of Section 29
of the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of
Chapter-1V of the said Act shall apply to the said forest land or waste land and shall hereafter be
called as “protected forests” under the provisions of sub-section (2) of section-29 of the Act ibid.

SCHEDULE
Sl File Name of Forest Name Khasra Area in Cardinal Forest Forest District
No No. required to be of number(s) hectare(s) Boundaries Range | Division
converted into Mubhal Muhal/Up-Muhal
Demarcated
Protected
Forests
1 4/2017 Baldhar-11 Baldhar | 523, 524, 567, | 28-85-81 North : Baldhar Balsan | Theog Shimla
574, 605, 607, (Deha)
608, 609, 610, South : Kargoli
611, 612, 613,
614, 619, 621, East : Katyana-I
622.
West : Baldhar
Kitta .. 16
By order,
SANJAY GUPTA ,
Additional Chief Secretary (Forests).
CRAGLIY

RIeT—2, 4 S, 2020

WRAT: THOTH0S0—F10—TH0(14)—5 / 2020.——TR I SAFTIH, 1927 (1927 &7 rfAfaH
AR 16) B GRT 29 B SU—GRT (3) & & IAT UG & AR A MG | Held
I H fAffde a7 qf a1 IR 9\ # 1 SS9 W WGR qAT Usde Afdadl & ANHRI &
TEY 3R IR @1 S &R <l 18 8 iR S 1faferRad o forar T &,

3R I ! H SR a9 A AT doR A, WBR B T 3, AT [ R WBR &
QIUfcdd ATHR & T TRBR IHD! I IUST & Tl AT fHAT 91T P haR o,

3 B US¥ @ IISgUTd, Jaiad AR B GRT 29 B [U-GRT (1) §RT USd
TN BT AN BRI gY HINUN R © (b I AMRTRH & ead—4 & Iudl I 99 A A7
TR A BT AN AT R I $Hd YTAT Yaiaa AR B &R 29 B IU—GRT (2) & Iud-l
@ A ERIET g9 AT |
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T

a4 | ARd a9 BT A | HEIA EEEN] gICI fSASIRIN a aq | e
| wer | R deifed Ea) TR # &% | HE /SU- "Eld | gRers | Aved
Rfera M
79 7 gRafia
[ERIRSIEI
aufera @
1, 5/2017 | <Tell Trell | 1238, 1311, 20—65—87 | STN : <lell goraq | foamm | B
G- 1320, 1321, @z
foem. . 4 gfgor - 3T,
STTEA
g ;. STeR
qf¥ed : gRORYY
3T §RT,
oTd T

JfRed g&g Afea (@) |

[Authoritative English Text of this Department Notification No. FFE-B-F(14)-5/2020, dated
4th June, 2020 as required under Article 348(3) of the constitution of India].

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 4th June, 2020

No. FFE-B-F(14)-5/2020.—WHEREAS, the nature and extent of the rights of the
Government and of the Private Persons in or over the forest land or waste land specified in the
SCHEDULE appended to this Notification have been enquired into and recorded, as required under
sub-section (3) of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

AND WHEREAS, the forest land or waste land shown in the said SCHEDULE is the
property of the Government or over which the Government has proprietary rights or the
Government is entitled to the whole or any part of the forest produce therein;

NOW THEREFORE, in exercise of the powers conferred by sub- section (1) of Section 29
of the Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of
Chapter-1V of the said Act shall apply to the said forest land or waste land and shall hereafter be
called as “protected forests” under the provisions of sub-section (2) of section-29 of the Act ibid.
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SCHEDULE
SI. File Name of Forest | Name Khasra Area in Cardinal Boundaries Forest Forest District
No No. required to be of number(s) | hectare(s) Muhal/Up-Muhal Range | Division
converted into Mubhal
Demarcated
Protected
Forests
1 5/2017 | Tali Kholana-III | Tali 1238,1311, | 20-65-87 | North : Tali Balsan | Theog Shimla
1320, 1321. (Deha)
South : Thana,
Janahan
East : Dabar
Kitta .. 4 West : Dhartarpoonu
By order,
SANJAY GUPTA ,

Additional Chief Secretary (Forests).

HIMACHAL PRADESH VIDHAN SABHA SECRETARIAT
NOTIFICATION

Shimla- 4, the 1st July, 2020

No. VS/Estt./6-62/81-11.—The Hon'ble Speaker, H.P. Vidhan Sabha, on the recommendations of
the Departmental Promotion Committee, is pleased to promote and appoint Sh. Rakesh Thakur, Under

Secretary as Deputy Secretary in the pay scale of ¥ 15600—39100+7600/- GP on regular basis with

immediate effect.

2.  He will be entitled to exercise option for pay fixation under instructions contained in
Department of Finance, Govt. of H.P. Office memorandum No. Fin (PER)B(7)-1/2009, dated
19-09-2009 within a period of one month.

3. On promotion the above promotee will join his duties within 15 days from the date of issue
of this notification failing which the promotion orders shall deemed to be withdrwan automatically. No
specific orders with reference to withdrawl of promotions will be issued separately.

Sd/-

Secretary,
H.P. Vidhan Sabha. |

HIMACHAL PRADESH VIDHAN SABHA SECRETARIAT

NOTIFICATION

Shimla- 4, the 1st July, 2020

No. VS/Estt./6-62/81-11.—The Hon'ble Speaker, H.P. Vidhan Sabha, on the
recommendations of the Departmental Promotion Committee, is pleased to promote and appoint
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Smt. Reeta Devi, Section Officer as Under Secretary in the pay scale of ¥ 15600—39100+6600/-
GP on regular basis with immediate effect.

2. She will be entitled to exercise option for pay fixation under instructions contained in
Department of Finance, Govt. of H.P. Office memorandum No. Fin (PER)B(7)-1/2009, dated
19-09-2009 within a period of one month.

3. On promotion the above promotee will join her duties within 15 days from the date of
issue of this notification failing which the promotion orders shall deemed to be withdrwan
automatically. No specific orders with reference to withdrawl of promotions will be issued
separately.

Sd/-

Secretary,
H.P. Vidhan Sabha.

HIMACHAL PRADESH VIDHAN SABHA SECRETARIAT
NOTIFICATION
Shimla- 4, the st July, 2020

No. VS/Estt./6-62/81-11.—The Hon'ble Speaker, H.P. Vidhan Sabha, on the
recommendations of the Departmental Promotion Committee, is pleased to promote and appoint
Sh. Manohar Lal, Superintendent Grade-II as Section Officer in the pay scale of ¥ 15600—
39100+5400/- GP on regular basis w.e.f. 01-07-2020.

2. The above Officer will remain on probation for a period of two years reckoned from
the date of issue of this notification.

3. He will be entitled to exercise option for pay fixation under instructions contained in
Department of Finance, Govt. of H.P. Office memorandum No. Fin (PER)B(7)-1/2009, dated
19-09-2009 within a period of one month.

4. On promotion the above promotee will join his duties within 15 days from the date of
issue of this notification failing which the promotion orders shall deemed to be withdrwan
automatically. No specific orders with reference to withdrawl of promotions will be issued
separately.

Sd/-

Secretary,
H.P. Vidhan Sabha.
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In the Court of Sh. Anurag Chander Sharma, 1.A.s., Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

In the matter of :

1. Janarjan Thapa s/o Sh. Bhimsen Thapa, resident of Village Jivanpur 06, Dhading,
Bhagmati Nepal at present residing in ¢/o Ram Singh Thakur, V. P. O. Kasol, Tehsil Bhunter,
Distt. Kullu.

2. Mor Dahan d/o Sh. Avi Dahan, resident of Village Oranit, Hacarmel, 42-A, ZIP code
44813, Isriel .. Applicants.

Versus

General Public

Subject.—Proclamation for the registration of marriage under section 11 of Special Marriage
Act, 1954.

Janarjan Thapa and Mor Dahan have filed an application alongwith affidavits in the court of
undersigned under section 11 of Special Marriage Act, 1954 that presently they are unmarried and
they want to get their marriage registered under the Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
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court on or before 23-07-2020. The objection received after 23-07-2020 will not be entertained and
marriage will be registered accordingly.

Issued today on 23-06-2020 under my hand and seal of the court.

Seal. ANURAG CHANDER SHARMA (1AS),
Marriage Officer-cam-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).

In the Court of Sh. Raman Gharsanghi (1as), Special Marriage Officer-cum-Sub-Divisional
Magistrate, Manali, District Kullu (H.P.)

In the matter of :

Chauhan Vishvesh Bhanukumar aged 28 years son of Sh. Bhanukumar, r/o House No. 6-4,
Sangam Apartment, Jhodhpur, Ahmedabad, Taluka-Ahmedabad City, District Ahmedabad-380015
at present c/o Arjun Pal s/o Sh. Balak Ram, r/o Village and P.O. Jagatsukh, Tehsil Manali, District
Kullu (H.P.). and Olena Zhurenko aged 25 years d/o Sh. Pavel Zhurenko, r/o House No. 2A, flat
No. 9, Preobrazhenskaya Street Odessa, Ukraine, Ukraine National Passport No. ER244671.

Versus

General Public
An application for the registration of marriage under Special Marriage Act, 1954.

Whereas Chauhan Vishvesh Bhanukumar aged 28 years son of Sh. Bhanukumar, r/o House
No. 6-4, Sangam Apartment, Jhodhpur, Ahmedabad, Taluka-Ahmedabad City, District
Ahmedabad-380015 at present c/o Arjun Pal s/o Sh. Balak Ram, r/o Village and P.O. Jagatsukh,
Tehsil Manali, District Kullu (H.P.). and Olena Zhurenko aged 25 years d/o Sh. Pavel Zhurenko,
r/o House No. 2A, flat No. 9, Preobrazhenskaya Street Odessa, Ukraine, Ukraine National Passport
No. ER244671. has presented an application on dated 24-06-2020 in this court for the registration
of the marriage under Special Marriage Act, 1954. Hence this proclamation is hereby issued for the
information of General Public that if any person has any objection for the registration of the above
marriage can appear in this court on 24-07-2020 at Manali to object registration of above marriage
personally of through and authorized agent filling which this marriage will be register under this
Act, 1954 accordingly.

Given under my hand and seal of the court 24th day of June, 2020.

Seal. Sd/-
Special Marriage Officer-cum-

Sub-Divisional Magistrate,

Manali, District Kullu, H.P.
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In the Court of Sub-Divisional Magistrate-cum-Marriage OfficerManali, District Kullu
(H.P.)

In the matter of :

Sh. Bodh Raj age 44 years s/o Sh. Hari Ram, r/o Ward No. 4, V.P.O. Haripur, Tehsil
Manali, District Kullu (H.P.).

and

Kathryn Louise Clough age 56 years d/o lan David Clough, British Citizen Passport No.
535224835 at present residing c/o Jeet Ram r/o V.P.O. Haripur, Tehsil Manali, District Kullu
(H.P.).

Versus
General Public
An application for the registration of marriage under Special Marriage Act, 1954.

Whereas Sh. Bodh Raj age 44 years s/o Sh. Hari Ram, r/o Ward No. 4, V.P.O. Haripur,
Tehsil Manali, District Kullu (H.P.).

and

Kathryn Louise Clough age 56 years d/o Ian David Clough, British Citizen Passport No.
535224835 at present residing c/o Jeet Ram r/o V.P.O. Haripur, Tehsil Manali, District Kullu
(H.P.). has presented an application on dated 25-06-2020 in this court for the registration of
marriage under Special Marriage Act, 1954. Hence this proclamation is hereby issued for the
information of General Public that if any person has any objection for the registration of the above
marriage can appear in this court on 25-07-2020 at to object registration of above marriage
personally or through an authorized agent failing which this marriage will be registered under this
Act, 1954 accordingly.

Given under my hand and seal of the court on 25th day of June, 2020.

Seal. Sd/-
Special Marriage Officer-cum-

Sub-Divisional Magistrate,

gManali, District Kullu, H.P.

Office of the Sub-Divisional Magistrate, Arki, District Solan, H. P.

Case No. Date of Institution Date of Decision
08/2020 15-06-2020 Pending for : 16-07-2020

Sh. Nikhil Kumar s/o Shri Taj Pratap, r/o Village Rampur, P.O. Bhumti, Tehsil Arki,
District Solan, Himachal Pradesh . .Applicant.
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Versus

General Public . .Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Sh. Nikhil Kumar s/o Shri Taj Pratap, r/o Village Rampur, P.O. Bhumti, Tehsil Arki,
District Solan, Himachal Pradesh has filed a case under section 13(3) of Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that he born on 27-01-1984 at
Village Rampur, P.O. Bhumti, Tehsil Arki, District Solan, Himachal Pradesh but his has not been
entered in the records of Gram Panchayat Bhumti, Tehsil Arki, District Solan, Himachal Pradesh as
per certificate No. 10 issued by the Registrar, Birth and Death Registration, GP Bhumti, Tehsil
Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection for registration of delayed date of birth of Sh. Nikhil Kumar s/o Shri Taj Pratap
may submit their objections in writing in this office on or before 16-07-2020 at 10.00 A.Mm., failing
which no objection will be entertained after date of hearing.

Given under my hand and seal of this office on this 15th day of June, 2020.
Seal. Sd/-

Sub-Divisional Magistrate,
Arki, District Solan, H. P.
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